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- Submitted that although the applicant fulfills all the

the same Sub-Post Off jice, Accordingly, the applicant was

» mot considered for selection. It isfurther Submitted that

IN THE CENTRAL ADMINISTRATVE TR IBUNAL
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0.A.N0,2193/96

. o
DATE OF DECISTON: 3056313-1996

RAJ KISHORE MAHTO, ¢ APPLICANT,
vrs,
UNION OF INDIA & ORS, ¢ RESPONDENTS,

SHRI N.P.SINHA,

COUNSEL FOR THE APPLICANT.

C OR A M

HON'BLE MR. K.D.SAHA, MIMBER (ADMINISTRAT IVE)
HON'BLE MR. D,PURKAYASTHA, MEMBER (JUDICIAL)

ORDER DICTATED IN OPEN COURT

HON'BIE Mz, (B{"D.SAHA, MEMBER (A):

‘Heard Shri N.P.Sirha, learned counsel for
the applicant, This application is directed against app-
ointment of respondent no.7 on the post of ED packer
Ménjhailia R.S, in Champaran postal Divisig®/ Motihari

by respondent no.6 vide memo dated 10.07,1995. Tt is

: 2
conditions and also got higher marks than respondent no,7
at the matriculétion/equivalent exmination, the respondent

no.7 was appointed in an jllegal am arbitrary_‘manner

ignoring the better claim of the apnlicant, The learned
counsel for the applicant further submits £hat the res.
pondent no.7 has been appointed Agnoring the better claim
of the applicant on the ground that a brother of the app=-

licant , Shri Raj Kumar Mahto was working as Mailpeon in

the relevant prov$sions with regard to non-consideration

for selection and appointment<f¥.’on the ground that some

near relative is working in the post-office is not ap~licable
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in this case as this is'évcase'of appoimtmeht in a sub-
post office, The(apﬁlicant is stated to have submitted

a representation as‘at Annexure-a/9, déted 31.07.1995 to:
the Supdt., of Post Offices, Champaran Division, Motihéri
(Respondent no.4) against anpointment of responaent no,7
as ED Pécker, Manjhauliya RS Sub-Post Office and a cony of
the representation was 31so endorsed to the Post Master
General (N), Muzaffarnur, but no4rep1y has been received by

the applicant so far,

2, | Conskierihg the submissions made by the learned
_couhsel and after going through the averments on-(it)reco:d;
‘we are of the view that this dpplication can be disposed -
~of by giVing a direction to respondent no.4 to consider

and dispose of the representation as at Annexure-A/Q in
accordance with 1aw. Accordlngly, we hereby direct the
reSpondent no.4, Supdt, of PoSt_offices, Champaran Division,
Motihari; to'dispOSe of the‘représentation of the épplicant
b& a reasoned and speaking order within a peridd of three
“months ffom thedate of receipt of a Copy of this order
alongwith copy of the 0.A.No.193/96 thch wWill be submitted
to che respondent no.4lby the anmplicant within one month

from today.

3. " The application'iqhisposed of accordingly.
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